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MR. SPEAKER: Today we have got
many important motions before the
House. I should request the hom.
Members to go one by one. All the
important subjects are there today;
till the evening we have got very im-
portant business. Therefore, 1 should
appeal to the Members to discuss the
problems in a calm manner. All of
them are voming. Let us not rush
through them. We shall go one by
one. Papers laid.

12,08 hrs.
PAPERS LAID ON THE TABLE

Annual Report of Instrumentation
Limited and Review by the
Govermment on working thereof

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED);: 1
beg to lay on the Table;

(1) (i) Review by the Government
on the working of the Instru-
mentation Limited, Kota for
the year 1966-67, under sub-
section (1) of section 619A of
the Companies Act, 1956,

A copy of the Annual Report
of the Instrumentation Limit-
ed, Kota for the year 1966-67,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT-138/
68].

(ii)

PHALGUNA 1, 1889 (SAKA)

Papers laid 2146

Netification under Companies Act and
Industries (Development and
" Regiliiffon) Act

SHRI F. A. AHMED: I beg to lay
on the Table:

(2) A copy of the Companies (Cen-
tral Government's) General Rules and
Forms (Amendment) Rules, 1968, pub=
Kshed in Notification No. G.S.R. 130 in
Gazette of India, dated the 20th Janu-
ary, 1968, under sub-section (3) of sec-
tion 642 of the Companies Act, 1956.
[Placed in Library, See No. LT-139/,
68].

(3) A copy each of the following
Notifications under sub-section (2) of
section 18A of the Industries (Deve-
lopment and Regulation) Act, 1951:—

(i) S.0. 2297 published in Gazette
of India dated the 10th July,
1967.

(ii) S.0. 3688 published in Gazette
of India dated the 10th Octo-
ber, 1967.

(iii) S.0. 216 published in Gazette
of India dated the 10th Janu-

ary, 1968,
[Placed in Library. See No. LT-140/68.]

(4) A statement showing reasons for
delay in laying the Notifications men-
tioned at (i) and (ii) of item (3)
above.

Statement on import of Ammonia for
production of fertilisers

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMATH):
On behalf of Shri Ashoka Mehta, I
beg to lay on the Table a statement
on the import of Ammonia for the
production of fertilisers. [Placed in
Library, See No. LT-141/68.]

Export of Stainless Steel Utensils
(Inspection) Rules

THE MINISTER OF COMMFRCE
(SHRI DINESH SINGH): T beg to lay
on the Table a copy of the Export of
Stainless Steel Utensils (Inspection)
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Rules, 1967, published in Notification
No. S.0. 372 in Gazette of India dated
the 27th January, 1968, under sub-
section (3) of section 17 of the Export
(Quality Control and Inspection) Act,
1963. [Placed in Library, See No. LT-
142/68].

President’s Act under Haryana State
Legislature (Delegation of Powers)
Act, Sixth Valuation Report of LIO

THE DEPUTY MINTSTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANATH PAHADIA): On behalf
of Shri Krishna Chandra Pant,

(1) I beg to lay on the Table a copy
of the following President’s Acts,
Under sub-section (3) of section 3 of
the Haryana State Legislature (Dele-
gation of Powers) Act, 1967:—

(i) The Indian Stamp (Haryana
Amendment) Act, i967 (Pre-
sident’s Act No. 7 of 1967)
published in Gazettz of India
dated the 30th December,
1967.

(ii) The Haryana Land Revenue
(Additional Surcharge) Act,
1867 (President's Act No. § of
1967) published in Gazette of
India, dated the 30th Decem-
ber, 1967.

(tii) The Punjab Urban Immovable

Property Tax (Haryana

Amendment) Act, 1967 (Presi-

dent's Act No. 10 of 1967)

published in Gazette of India

dated the 30th December,

1967.

(iv) The Punjab Passengers and
Goods Taxation (Haryana
Second Amendment) Act,
1967 (President’'s Act No. 11
of 1967) published in Gazette
of India dated the 30th Dec-
ember, 1967.

-

(v) The Punjab Entertainments
Tax (Cinematograph Shows)
Haryana Amendment Act,
1967 (President's Act No. 13

of 1967) published in Gazette
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of India dated the 30th Dec-
ember, 1967. [Placed in Lib-
rary, See No. LT-143/68].

(2) A copy of the Sixth Valuation
Report of the Life Insurance Corpora-
tion of India as at 31st March, 1967,
under section 29 of the Life Insurance
Corporation Act, 1956. [Placed in Lib-
rary, See No. LT-144/68.]

Annpal Report of Fertilisers and

Chemicals Travancore Limited, and

Review by Government on working
thereof

‘SHRI RAGHU RAMAIAH: I beg to
lay on the Table:—

(1) Review by the Government on
the working of the Fertilisers
and Chemicals, Travancore
Limited, for the year 1966-87,
under sub-section (1) of sec-
tiesn 619A of the Companies
Act, 1956,

(2) A copy of the Annual Report
of the Fertilisers and Chemi-
cals, Travancore Limited, for
the year 1966-67, along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

[Placed in Library, See No. LT-145/68.

Government Resolutiom Re: Report of
Natiomal Coal Development
Corporation Committee

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): I beg
to lay on the Table a copy of Guvern-
ment Resolution No. C2-8(7)I67, pub-
lished in Gazette of India dated the
10th February, 1988, extending the
period for submission of the Report of
the National Coal Development Cor-
poration Committee (English and Hindi
versions). [Placed in Library, See No.
LT-146/68].

Notification under Rubber Act

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI KURESHI): T beg to
lay on the Table a copy of the Rub-



